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INTRODUCTION 

\, the Chairman of the Committee on Pap!:!rs Laid un the Table of the Lok Sabha 

having bccn authorised hy the Committec to prcscnt the Report on their behalf. present 

this Fifth Report. 

2. As a result of examination of some papers laid during the Third Session 

(Eleventh Lok Sabha); and Sceond Session (Twelllh Lok Sabha) thc Committee have 

comc to certain conculsion in regard to delay in laying of Annual Reports and Audited 

Accounts of the (i) Overseas COllstruction Council of India for the yetlr 1995-96; (ii) 

Assam Prathamik Siksha Achani Parishad, Guwahati for thc ycar 1995-96; (ii) National 

Institute of Unani Medicine, Bangalorc for the year 1995-96; (iv) Madras Schoo] of' 

Economics. Madras for the year 1995-96; (v) Centre for Policy Reseal'ch, New Delhi for 

the year 1995-96; and have made certain recommendations. The conclusions of the 

Committee are rellected in the Report. 

3. The Committcc considered and adopted this Report at their sitting held on 20 

March, 200 I. 

4. A statemcnt shO\ving summary of recommcndations/ohservations made by the-

Committe!:! is appended to the Rcport (Appendix). 

New Delhi: 
Dated 22 March, 2001 

PRABIIAT SAMANTRA Y 
Chllinnml 

Committee Ull ap~r  Laid on the Table 



CHAPTER ... I 

Delay in laying Annu;d I~cpor  and Audited Accounts fir Onrsclis 
Construction ('uunci! of India for the ycur 1')1)5-1)(1, 

The Annual Report and Audited Accounts ofOverse,ls Construction Councilor India I'm 

the ),e .. r 1\195-96 were laid on the Table of Lok Sabha on IO.7.I9\lX. In l\:I'IIlS or th\: 

rccomlll\:ndation of the Commillee all Papers Laid on the Table conlHined ill para :U of their 

First Report (Fifth Lok Sabha). the Annual Report anti Audited Aecounls or Ovcrseas 

Construclion Council of India for the said year should hllve been laid on the Table or the I louse 

h) 31 ~ celllher. 1996 i.e. within 9 months of the close of the .lccounting year. rhus. the delay 

in laying the Anlllmi Relwrt .lIltl Audited Accounts came \(l uhout IS monlhs. 

In the tlday statement laid alongwith the documents. the reasons till' delay haw heen 

~' iplai ~'d as under:-

"The above Anlllmi Repon and Audited Accounts or the OVl'rseus ('ol1strm:lillll 
Council of India was adopted by Annual General Meeting of the Council 011 

30.12.1996. Subscqucl,tly. it was found that there were some errors in printing or h~ 

Annual Report in both the English anti Hindi versions. Although th\: erl'llrs or h~ 

English version oflhe Report were got corrected but rectilic.llion or \:rl'llrs in the Ilindi 
\'ersion by the Council was delayed tll a great extent 011 accounl Ill' lin unroreseen 
situation wherein computerized data got corrupted lind had to be entirely l'ecol1lposeli_ 
This took sometillle. resulting in dclay in the laying or the Annual RepoJ'l and Auditl:ll 
Acellllllts of the Council for the yeO!' 1995-96 Oil the Tobles Ill' hoth Iiouses III 
Purliumelll." 

J. The Millistr), orCulllmerce which were reqllested Ull 19 AugUSl. 199H by lhis SCCI'o.!ttll·iut 

III lilrllish reply on slime points hud furnished the some on 4tSeptcmher. 199H as under:-



l'OINTS 

I. Please state the dates when: 

a) the Overseas Construction Council 
apprual:hed the ,llIdit authority lor 
appllintll1ent of' auditors I(lr auditing their 
accuunts lor the year 1995-96 and when 
were they appointed: 

h) the al:l:ounts (Jf Overseas Construction 
Cuum:il were cOll1piled and were ready for 
hcing handed o\'er to auditors: 

e, the accounts were actlmlly handed over to 
the auditors: 

d) the auditing of accounts commenced by 
the auditors ,md the time taken in it: 

e) the i\nmlill Report was finalised: 

n h~' i\nnual Report and i\udited i\ccounts 
\\<:Te g(,t appro\'ed Irom the i\.G.M.I 
(jeneral Body/Executive/Finance 
Conllnittee of the Overseas Construction 
('Ilunci I. 

g) Ihe i\nnual Report and audited accounts 
\\ere taken up lor translation and printing 
<IIul the time taken in it: 

h) the limllised Annual Rcport and Audited 
i\ccounts in both English and Ilindi 
Vcrsions were sent to the Ministry tor 
heing laid in "arli,lInent : 

i, Ihe "Deluy Stutell1ent" und "Review" were 
prepared hy the Ministry: 

REPLIES 

i\pproached the audit uuthllrity un 21" 
December. 1995 and appointed Ihe ,mditors on 
the same dille. 

15'h July. 1996 

151h July. 1996 

i\udit commenced on 15'h .lui \". 1996 whidl 
was completed within three Illll;lths i.e. on 15'h 

October. 1996. 

24'h Octoher. 1996 

30'h December. 1996 

20 days 

31.1 March 1998 and 

1" i\pri!. 1998 

14'h a .~1  , 



I i I th.: '\nm ... 1 Report and Audited Accounts 
ah' ~\\ ith Review and Iklay S a ~ e  

\wre got .. uthenticated from the Minister: 
;lIId 

h) the Annual Reports and Audited Accounts 
of ()verseas Construction Council for the 
Im;t tlm:e years i.e. 1992-93. 1993-94 and 
1994-95 were laid in Parliament: 

II. '1 hc 1 .. I<:st position regarding tinalisation 
.. I' h~' Anml<ll Report lllld Audited Accounts 
lill' h~' suhscquent year i.e. 1996-97: when 
these iII'C expectcd to be laid on the Table of 
1.111\ Sahh .. '! 

111. The remedial measures taken or pflIposed 
to he t .. ken hoth in the Ministry and the 
(h'erseas Construction Council to e r~ 

timely laying of the Annual Report and 
Amliled Accllunts within the prescribed period 
.. I' lIill~' mllnths from the close of the 
a~'collll i  year in future, 

The Annuul Reports & Audited Accllunts of 
the Overseas Construction ('mlllcil of Indi .. 
(OCCI) in n!spect of the 1(11111\\ illl! years \\ere 
luid on the Tuhle of I ... k Sahha un the 
Ibllowing dales. 

1992-1993 
1993-1994 

1994-1995 

.1 .11 1 ~ 

23.12.IIJI)·1 

08.03.19% 

The Anmml Report and Alldik'd Accounts of 
OCT I Il)r the year 1996-97 has al ... a~l  hcen 
laid on the Tuble of Lok Sahha 1111 12.6.19911. 

As suhmilled in the llle ~'111 showing the 
reusons lor deJay in laying of till: aho\'\: Report 
I(lr the yem' 1995-96, Overseas ('ollstrlletioll 

Council of India has already Ill'en advised til 
ensure that all necessary steps arc taken SII that 
the time li'mlle lor Illying tlw Allllual Reports 
and Audited Accounts ofO( '( 'Ion Ihe Tahle Ill' 
both the Iiouses of Parlimnent within 9 
months of the close of the linancial year til 
which the Report pertuins, is stri.:tly adhered 
to, Ministry of Commerce \\ill also monitor the 
stages of complction of h~' R~'l r  ill future. 

OCCI on its""r\. has now i illla ~'d thaI they 
Have a~e  the preventive IIwasun:s as 
lollows:-

-l.-



(i) Back -up Ill' ll p ~'I dal 1 

(ii) Iioiding of Annual (i~l ral ~~li  III' 
the Clluncil in lilll~' \\ ilh sullicient 

perilld fllr action. 

2. In view of reasons ~ plai  ... d in Ih ... 
Delay SlnlCmeJ1\ in laying of Ihe 
Annual Reporl and alldil~'d I'u;collnls 01' 
OCTI. Itlr Ihe yem' 1"')).% ami also in 
vie\\ Ill' submission iliad,' I~ aho\'.... il 
is requesled tu :'illhlllil hdill'e Ihe 
lIon'ble ('o i h.'~' ahlllli Ihe r ... gr ... 1 
expn.:ssed by Ihis \li i~l  ill ,Ielilyed 

laying the Report 1111 Ih,· lahk "I' Ih~' 
Parliament and II ~' l I .. ~  .. ndlllw Ihe 
delay. 

·L I..,.: n1<llIer was considered by thc Commillee at their silling held on 2X .Ialillar~. ~( OO. 

). I he Committee noted that the Annual Report and Audited ~' OIIII'  of ()versem. 

('onslrm:lion Council of India lor the year 1995-96 were laid on the T"hk IIf I Ilk Sablm lin 

10. 7. I 99H i.e after a delay of about 18 months. 

6. In the Deluy statcment laid along with the doculllents il has h~ '11 sl;II,'d Ihal after 

approval of Ihe documenls by the Gcncml Body of the Council, some eI OI'~ ill (ll'illiing or Ihl! 

Annuill I~epllr  in blllh the I~ li h lmd IIindi versions were nlltieed h~r~'i  elllllplIl~'ri .ed dOlI;. 

in llindi "esilln of the Report got corrected and 11lId to be entirely re o ll\l ~'11. I Ill' ('o lllilh ~ 

note Ihat the Council tllok about 15 months in recti lying Ihose cl'rors "nd ill r~'l'lIl11po i  Ih~ 

C"l'nlPh:" cllmputcrizcd d'lta in Hindi version of the Report and thereaflel' sl."nding Ihe ~ 

d ~'III ~' IS IlIlhe Minislry of Commerce for luying them onll;e Tuble oflhe Ilous .... 
~ 

• 
7. Jhl' ('llIllmittce f"il to understand the reasons for taking slich a Ion!! lilli" h~ Ih ... ('II11Il~i 

in recllmposing the said computerized data. The Commillee arc bound til .. h ~  " Ihal seriuu: 

crti.'rls \\ere !lot made by the Council to complete the job and Ihe Ihings w ... r,' all..\\",1 III I .. k.: il: 

-1,-



own timc. The Committec <Ire of the opinion that had thc coum;il takcn ~ lllll~ l"I"i"mis to 

complctc thc documents, much of the dclay could have been <lvoided. The (·ollllllill,·,·. tlll'lvli'rc, 

advise that such type of dilly dally approach should not be allowed to happm ',II tl",' Ih,' Annual 

Reports and Audited Accounts of the Council could be laid on h~' Tahk' 01 Ih,' IIIIII~~' \\ ithil1 

stipulat.'d period of IIi lie mOl1ths arter close of the accounting year in future. 

X. I h.' ('ommillee also noll: thut the Annu.t1 Reports and Audited eco lIl~ III Ill\' ()\'crse,ls 

('"nstrllcti"n (.'('lIl1cilllrlndia 1'01' the years 1996-97 and 1997-98 which weI',' r"'llIil,'d t" Ik'iaid 

"II th.' lahle or the \louse by 31.12.1997 and 31.12,1998 have been laid Oil till' lahle (,I' the 

Ilous.' "11 I ~. .1 <)<)8 and 2C,.2,1999 uncI' ,I delay of about 5 Y: o h~ ,11,,1 ' '. 1111'1111" 

respeeti,·c1y, The Annuul Report and Audited Accounts for the year I'NX,"" "I Ih,' ('11l1l1eil 

\\hidl \\ere due for laying on the Table of the I louse by 31.12,199<) ha\"l: not ',II 1.11 \0""11 1;11.1 

<). In \ iew ofthc reasons advanccd by the Ministry which an: respollsihl,' 1111 01,·1.1\ III la~ ill~ 

Annual I{eporl ami Auditcd Accounts for the year 1994-95 of the ('''"I1,d. II". 1'11111111111,'.' 

re,o 1l1'~' d that the Annual Accounts of tilt: Coul1cil should be compiled allol 111.1,10-;1\ ;lilah!.-III 

1'''1' audit ing \\ ithin 3 months or thc close or the accounting year. These should h,' h'llldni (',"er tn 

alldih'rs \\ithllUI \\asting ,IllY timc. For limely complction oraudil work i c~'r,' ,'IIIIlts should be 

IIlillk' h~ h~' Council hy pursuing the matter vigorously with Ihe auditors. '1 h,' ( 11ll1ll1ill.'~' .dsl' 

dcsir.' that in order 10 comply with the recommcndation or thc Committe.' \\ h,'I\'1I1 il has h.'ci 

rel'llllllllelldeu that Ihe documents orthc Council should havc bcen laid on till' 1.lhl.-,01 III,' IIIIII~. 

\\ithill nine monlhs or the close oflhe accounling year. a reulistic timc schedlll,' ,,111,"101 h,' dlill\1 

up ,md 1lI0nitored at sufliciently higher level in the Council and in the i i~ r~ ',II 11i;lt '\,1111,01 

Reports and Audited cco l~ or Ihe Council could be laid on the Tnbk 01 th,' I h'""" \\ IIhill th. 

~ il'lIla 'd I'.'riod ofninc months arter close orthe accounting ),c<lr in Ii.ll r~' .. 

-5'-



CHAI'TER -]I. 

I>ELA Y IN LAVING ANNUAL REPORT ANI> AlIl>ITEJ) A('( 'OIINTS OF 
ASSAM I'Ko\TIIAMIK SIKSHA ACHANII'AIUSIIAU. (a 1\\':\ II.\'I'I 

FOR TilE YEAR 1995-%, 

h~ Annual R~p l1 and Audited Accounts together with rl'\i..:\\ allli dclay 
slal":lll.:nl or Asstlm i'ralhamik Siksha Achani Parishad, Guwahti li'r Ih..: y"'ar 1')1)5-1)(1 
\\l'r..: laid lin the Tahle of the I louse on 24.11.1997. In lerms of the rl'..:onlllll'ndatilln Ill' 
II", ('olllmillee contained in panl 3,5 of their First Report (Fillh I.ok Sahha I. 11ll' Annual 
R,,:porl and Audited Accounts of the Parishad for the stlid year should ha\,' hl','n laid on 
II,,' Ttlhle of the I louse by 31 December, 11)96, i.e .. \\ ithin 9 months or Ih,' <'los,' or Ih.: 
;In:ounting year. Thus, Ihe delay in laying the Annual Report and Audit,'d An""111Is ..:alll': 

to ahout I I months . 

., In the delay statement laid alongwilh the documents, Ih..: r.. a o ~ rill' d la~ h,l\ 0: 

h",'n ..:xplailll:d as under:-

"Annual Report and Audited Accounts ror th..: year 1995-96 could lIot Itl' laid on 
the Ttll'tle or I'tOlh Ihe I louses of Parliament by Ihe end uf Den'lllh,'" 1')1)(, du.: to 
the time taken in the auditing of Ihe annual accounts amI Ih..: appro\ OIl of Ih..: 
annual report hy the Executive Commillee of the Slat..: So.il,ty/Swl..: 
(;o\'ernmenl. lIindi version or the Annual Report were received 1'1'0111 Ih..: Sial..: 

Society on I R'h August, 1997, It would, howe"er, be ensun:d thai th..:se reports 
tlr..: laid on Ihe Table of both Houses of Parliament b.:fore th.: I'l','sl'l'ihl'd lItlle in 

future." 

~. The Ministry of Human Resource Development ([)epurtment or hluLllion) who 
\wre asked to furnish information on some more points, rUl'lli,d,,'" Ih., 11,11,,,, ing 
inlitrlnation on 16.12.1997:-

POINTS 

I. The dm..:s when: 

al I'he Assam I'rathamik Siksha Achani 
Parishad. (;uwahati approached the 

audil mllhority lor appointment of 
audilors li,r audiling Iheir accounts 
li,r Ih..: year 1995-96 and when er~ 

Ih~ a inted: 

~

REPl.IES 

Advertistment Ibr inviling pr"l'"sals fronl 
reputed Charlered Accounlanls \\·as 
puhlishl!d in September. 111'lh. Proposals 
were received by the Slat.' SIlei':ly uplO 

10.09.1996. The (,Imrll'rl'.! '\':l'ount:lIlts 
were a inted on 11.12.1 '1'110. 



h, the aeC(lunts of Assam Prathamik 
Sikshll Aclullli 1':lrishad. Guwallllli 
\\ere compiled and were ready lor 
heing handed over to auditors: 

c, the accounts were actually handed 
o\"cr to the uuditors: 

,I, the illlditing uf accounts commenccd 
hy the illlditlll"S alld the time taken in 
it: 

~., the AnnuIII Report was Iinalised: 

n the Annuul Report and Audited 
Accounts wcrc got upprovcd from thc 
A.< i.M.lGencral Body/Exeeutivc/ 
Finance ("umllliUec of the  Assam 
I'rathamik Sikslul " .. rishad, Guwahati: 

~,' the Anlllmi Rep0l1 and Audited 
,\ceuunts werc taken up 101' translatiun 
and printing lUld the time taken in it: 

h' thc Iinalised Annual Rcport and 
Audited Accounts in Hindi and 
English versions were sent to the 
Ministry for being laid in 
I'<lrl illlnent: 

The accounts wcre reudy Ii •• andiling 
Septembcr. 1996. 

Accounts given to ( I rler~'  ,\I"\'uunl:1II1 I 
for audit on 23.12.19% :llkr appro"<l1 uf I 
appointment of ("lmrtere,1 An'lIll11l:1l1l hy 
Exccutivc ("ommiul.'C in ils 1II~'~'li  hell! I 
on 30.11.11)96. 1 

I 

The accounts were ~i\ e  III OIlIIlilul"S UII I 
23.12.1996 uncr obser\'IIIl! Illn lIahlles h".: I 
agreemcnt. Tcrms of Rdl I II~'e (TOR,. 
The auditcd accounts \ r~  I~'~'ci\'ell un 
6.3.1997. 

The Annunl Rcporl ,,1"1I1.m i Ih :\udited: 
Accounts was Ii ali c~1 1111 .1..1.11,1)7 and I 
sent to Government of Assam 10'1" :lppmvul. 

Approval (If Geneml Blidy uf h~' I'arislmd I 
was obtain<.-d on 29.5.1')()7. 

Annual Report in English \\as prinled un 

29.6.1997. Due to nUII-a\ ailahility IIf 
adequate  lacilities for lIilldi Irallslaliun in 
Assam. the lranslation wurk was .. i e~1 

to the Ilindi stalT of illi r~ of Ilummi 
Rcsource Development ... ,,1 Ih~' same wus 
completed on 20.7.1997. I'rilllilli! uf lIindi I 
version was completed h) I7.1U·'·'7. ' 

One copy of the English versillil IIf the I 
Report was sent to MillislI) .. f Iluman I 
Resource Ocvelopmcnt UII 1:'.7. 11'1)7 and I 
further ,upies were sellt 1111 11).7.11)1)7. 

Printed ~(lpie  of Ilindi versillil \\l'I'~' ~'  
on 17.8.11)97. I 

il Ihe DellIY Statement and Review 7.8.1997 
\\ e~~ pre~re~ ... . . hc . . . . i . . i . . __ ....L ________ _ 

-"+ -



... _--- •. .,.... ~ r .. .. ....,... .~

rh~' Annual Report and Audited 5.9.1997. :llier ree~'ipl III 1111101, H'I""ion 
.\':':IlUllis ahlllJi-willl Review untl copics n'olll Assam 1'1',1111,,""1, Si~ ha 

I k'iay Slal~' e1ll were got Achani I'urishad, Guwahall 
:llIlhenlkated rrolll the Minister: 

I I  I hI.' A nllll:l I I~epor  und Audited Since the Distriel 1'IIIIIail hhn:alioll 
.\ee!lLlIlts (II' Assam Prathamik Programme (DI'EI') \\;,,; lallll\·I,.'d in 
Sikslm Aeh:lIli Pal'ishad. Ouwahati November. 1994, the 1\111111,01 1/"1'''1'1 IiiI' 
Ii.r the Instthl'ee years, i.e, 1992·93, 1994·95 was the lirst H"I'"'' I .. I ... I.,id hy 
1<)93·94 :lIld 1994·95 were laid in the State Society. The S;lIlh \I,'. '.,'111 hi Ihe 
Parliament: Lok Sabllll/Rajya S:lloh,1 ' .. , I, I." I,ll 1111 

22,11.1996, 

II The latest POSitIon regllrding i) The Audit (II' 1IIl' \,,'1111111', Ill' 1IIl' 
liseul yellr PNll·'J'/ 1', "III1II'!.-I"01 
and Ulldit r~'I' I'I  ,',',', 1\ ,'.I h~ Ih,' 
Sl(Ite Society, 

linalisatilln III' Ihe Annual Reports 
and Alldiled Accounts or 
suhseque1ll ~' lr 1996·97, When 
these m.' nrcelcd to be laid on the ii) 
I ahk' "I' I.(I~ Sahh:I'? 

The lJran I':ngli',h ,,1,"'" III I h.' 
Annual R~'p rl h" l'I'lh·!/7 
alongwith audit 1'.'1'"11 h" , 111.".'11 ".'111 
to Governmenl III \·"alll IiII' 
al~rro al. 

III Tile remediul Illeusures tuken or 
I""p"sed to be ta\..en hoth in the Ministry 
,,,,,I I h.' Assam I'mthalllik Siksha Achani 
I'." ".had, (iLl\\ah:lli to ensure timely laying 
III III.' Annual Report and Audited 
\, ,'l1l1l1ls within Ihe prescribed period of' 
11111,' 1I111111hs rrom the c10sc or the 
.11 ""lIlling ye:tr(s), ill ruture. 

iii) The Annual H.'p"1I l'I'lll,,'/7 or 
DPEP·Assam, is 1'\ 1" ,h'd III he 
sent to the ['vli'"',I,' ,01 1IIIIIIail 
Resource I k' "1"1''''''111 hy 
2H,I.199H, h~' salll,' ",,"101 I,.. laid 
in the m:xt :>'.''',1''" ,01 I h.' 
I'ilrliumenl. 

Procedure Ii.lr appoinllll"111 III ('harll'r,'d 
Accounl:11l1s has hWIl ',I'I',lIlIlilll'd·' 
simplilied hy the Still.' Son,'l, No\\ 110 
prior approvul or the I ':Xl'\' III 1\ " t'III1I111ilh:': 
would ~ required Ii II' ;'1'1'"1111 I 11.'l1t or 
Charter.:d Accountants alld IIII' al'pro\'al 
would he taken on COIIII'!.-III'" III' audil 
illongwith the Audit Rel'orl I hi" \\'ould 
5<1VC mujor time gup hel\\",'11 ,,,I 'li ~'llIl'lll 

und subso!qucnt UPPOilllll"'1I1 III' ('As, 
i i r ~o  II1Iman Resolll." I I, "''''1'"1\'111 
([)eparllflellt of Edu.'al'"111 I",', ,.I, ,',,," 
advised the Slate SOekl) III ,,,II,,',,' III Ih,' I 

prescribed time "'Ii ... h", " 1111 I 
finalisalionll'lying or I h.' ,\111111," 1<1'1'"1'1', 

! 



The Ministry of Human Resource Develoopmcnt (Dcpartl1lclIl "I I .III' ,111 .. 111 \\ h" 
\\. II' requested on 20,3,1998 to Illrnish Illrther information Oil SUllll' 1111'11 1''''111', ,111',1111' 
.. .,1 "I Ihe replics givcn hy lhem carlier. furnished the same (Ill I :2,(,,1')"" ,I', IlIlIkl 

1'< HNTS REPI.II'S 

,., II is sHII"1i Ihal the advertisement fol' The Accounls of the 1',III',h,III ,II,' h"ill).! 
"I'Pllintl1l":lIl or Ch.u'l..:l'cd Accountant:; mu.litcd by thc Ch .. rtc .. cd ,\". 11111" IImkr 
'Io'S puhlish,'" in Scptcmber, 1996 cll1U Rule I !1(2) of the f\ 1.'.11 .. 101111111111 "I', 
IIII'Y 1I,'re "1'1',,;11 • ..:(1 on 11.12,1996, Association & Rules und 1{1I1.-,',I (II \11'111..: 
1'1,'asc slall' 1111: n:asons for adopting Financi .. 1 Regul'lIillns .. i' 1111' 1';ll'ishad, 
Ihis typl' or pl'occdurc for appointmcnt There is .lIso a J'lmvisi\11l Ihal Ih,' an:Ollllls 
.. I t'lmrtcl'cJ Accountants lor auditing of Ihc l'arishud wmlld I ... ;\111111 ... 1 hy Ihl' 
Ih~' aCl:ounls of tlw P"rishad instead of Accountunt uem:ntl. '11l\'« ',I;. \. i 1111 .. \\ as 
"l'pro(ll:hing the C&AG or DGACR, consulted in thl: malll',' h,., ,.,1\ 1,.,1 Ih,ll 

they can carl')' \lut SlIll' ,lIIohl "I Ih .. SI;II,' 
Society undel' S~c illll .'01 II III Ih.' 1 ',I;.: \( i 
Act "ncr keeping Rill.: ,',1111 "I .1", SIl il'l~ 

in .\beyancc <IS Ruk :!-t\ I. ,11101 'II') "I' 111l' 
~ocie ' \:,l11l1l1t he "lwrah'oI ',\lI\III ,IIIo'''II' I~ 

The C&A(i also adl'is,'01 110,11 Ih,' "Ihl'l' 
option is to cntrust SUI"'IIIII"",' ,I ,11I,lil t" 
the Stat.: Au if thc audil 1'1 110,' ( ·h:II'I\'I','\1 
Accountants is to h,' ,'111111111..-01 til' I" 
request Ihe World BallI., II hot i\l'l' thc 

funding lIgcncy for the "II,j,'d. h, :leeept 
Ihe audit reports h~ lit" ( 'h;.rtered 
Accollntants, Under l"ll'a 11101,01 II ... ('n'llil 
Agreement witlt thl' \\ ,Itlol I I:IlIk , Ih~' 

accounts of the " .. risha" ,lIlollh'" hI Ihl' 
Chartered i\cc\lll lIlI~ aI<' h, IIII' ,II. "I,I,'" 
hy them, 

hi It is slated thaI the appointment of Undcr Rulc :!4( I) "I Ih,' 1'lIalll'ial 
«'harlCl'cd Al'COUliiants was approved Rcgulmions or Ihe P'II'isha.!, Ih.' I ,,','lIIill' 
h\ Ihe I:xeeulivl' ('ommittee, Please Commilh:e i~ compl'l"1I1 I" o'II!':I!',' Ih,' 
',Iall' lII11Il'1' \lhich slatutory authority ChartereJ Accountants IiiI' Ih. ,HIIIII "J' Ih,' 
Ih,' i:xeelllil'c ('ollullittee approves thc accoullts of the l'ul'ishml. 

, . 
,II'Pllintlll,'ntllf ('harh:rcd Accounts, 

II \las asked hy the Lok Sahha 
S,'netal'iat in Ihe llucstionnaire. selll 
,'arlieI', ahlllll Ihe dates when the 
auditors elll1lmcnl'ed thc auditing of 
an:oullIs mill the limc taken b them, 

-'1-

The allit was cOllllllcllwd 
lind complelcd Oil 15,2,1 \)\17 
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I h~'l  is 110 1lI,'lItiuli in the replies 
,Ihmll the dates 011 \\hich the auditors 
',Iarled the iluditillg or accounts alld 
\\ h~'  the auditing wus completed, 

01 I II is st,lted tlmt the Annual Report alld The Annual Report and\lIoIlh'oI \, ,'1111111 .. 
. \udited Accounts were linalised on wcrc limdised ~1I1 4.4.'f! 011101 "III h' Ih,' 
1.4.1997 and sent to the Governmcnt State Govl. since Ih,' 11,," 10k ('hid 
"I' ASSHIll Ihr approval. Aner Minister, Assam is alSllllh' 1'10' ",1.'111 .. 1 Ih,' 
1I'I'I'llvai hy 11ll' Slate Government Gencral Blidy Ill' Ih,' 1',11 ,. hold I II" 
Ih .. ' ~' ((OCIIIII,'IIIS \\ ,'1'1' approved hy the ,lppmvul was takell 011 .",', 1'1'1, 11"""I'h 
I "'lIl'ral II .. d~ 011 ::!".S.1997. Plense the Stnte (illYl. 

,', 

,loll,' Ihc 1\'aS""S \I h) these documents 
\\ ,'I'e s,'1I1 10 Ihl' (iovernmcnt of 
\',salll ami "fIel' Ih"ir approval these 
\I ,'re approved h\' thc General Rody or 
11ll' P .. rishml. It is against the practice 
Ihal these doculllents should have 
h",'n "ppl'Ilved hy the Gencral 
Ilody/Executive Committee lirst and 
Illl'l'eaner sent to the Government. 

Please state the lillancial status of the 
Parishad, Ilow much grant is bcing 
I'ivcn hy ('elltral (iovernment, how 
IIll1Ch hy Siaic (illWl'I1mcnt and how 
1I111Ch Illolley is h~'lIl  gellerated hy the 
I'"rishad ilsdl? 

85%ofthe pmject,'osl i" IIh'l I" IIII' (i,1I1. 
of India, which is r~' a~,' 1 ,I', 1'1,1111 I .. 1IIl' 
Parishad nlld tIll' rell1aillilll' I·, .... I', ~h I '  

hy the SHite <io\'\. TIll' (i,,\ t "I 111.11:1 ... h:ll'" 
is resmm:ed thl'llugh e~ll'I'lial 11I1I,hlll' I h,' 
Parishad itself'do nol g,'I"'la" ,1111 1111111 .. 

. -.-----_._--------''---------
I'he l((II~'r \I'as considered by the ('ommittee at their silting h,'loI "" :'X April. 

'111111. 

The Cummillee noted that the Annual Report and Audit,'d .. \,',"'''Ils or Ih," 

!'.lIlshad for the ye<lr 1994-95 which was their first ycm of' l<lying \\l'I',' 1.11.1 1111 I  I ~.I 'l'lh 

.... aliel' a delay or II months, The documents lor the yell I' 19l)(,-'rt \I,',,' 1.11.1 1111 111l' 

I alile or the 1·louse on 31,3, I 998 i.e, after a dclay of ahout 3 months ,11,,1 II ... .I, 'IIIII I1I~ 

li'l Ihe year 1997-9K were laid on 21.12,I99K i,e, within the prcscl'ihl'd 1"'11".1 "I IIi Ill. 

IIh'"lhsafterc\oseol'lhe accolllllingye<ll', IlowevCl',lhcscdlll.:Ullll.'nls 1111111,' 1,'.11 I""X-

"'11\ IIiell WCI' ... ' 1'1. ~llIil'ed 10 he laid hy 31,12,1999 had It I heen I'lid lill 'X·I 'OliO 

-It!. 



la ill~ illl" an:llulllthe inordinate delay in laying the dUWllll·III'. "II II .. I "hll' "I' 

II .. 11"use. the (·I1I1I111ine,· decided to cull I(lr the evidence of Ihe repl,·,,'·lIlooll,,·, "I' Ihe 

1\ IllIi,lry of Ilulllall Resource ([)eparlmelll of Education). \" ,dll'I'.I~. Ih,' 

"I'''''''nlati\-cs of Ihe i)eparlmelll of Education appeared hefore tl", ('"1,,,,"11,',' al 1I1"ir 

,.,11111)' held on :!.6.:!OOO. 

On heing asked to expl,lin Ihe reasons for taking II mOlllhs I" 1.11 II.. \l1l1l1al 

1{'"I,"n and Audited Accounts for the year 1995-96 of the Assalll Siksh" \. I..,,,, 1·,II,·.ha.l. 

Ih,' r. pre~c lllli\'e IIi" Ihe Dcpartmcnt staled Ihal an unduly lun!! lill'" h ... 1 I." II I.,k ... , OIl 

Ih, "I:ll!e IIf auditing IIf the accounts. lie also stated that all eff"rl, .. 11" I .. "'1' 11,.,,1. I., 

11\ ,'ll'IIl11e the l 'la~ in fulure. 

()n heing asked whether the Parishad has culll:urrent audit s\ ".11'11' "' .. "k, III 

1IIIIIilliise the audit ohjeetions and to save the tilllc in auditinl! "I , ... "llIlls. Ihl' 

"'I'r"s"nwlive of Ihe Department stated that it is dllne by C&t\(. l\ III. I, .I",'" III1I~ 

"'I'l'rilllpllscd audit and nntthc concurrent midi!. 

On being asked about the remedial measure taken hy the I k-P:III1I1"III ," Ihool Ih,'~ 

dll nlll default in future. the Secretary of the Department st:lled Ihal Ihl'l h.I\., 10.1.1 Ih,' 

1'.lIi,had that if Ihey dn not submit their documents in tillle ill filII,,,· Ih •. 11.1 1"'11'1' 

"'kased 10 Ihem would he stopped until they make :lv:!il:!hle th,'s,' d",'I1I111I1I'. h' 11,,"" 

1111 h"ing laid lin the Table of the 1·louse. 

The ('olllmillee note that the main Ii-Ic\ors which conlrihuled 111\\,11.1, .• la~ \ler," 

I" ;"'Ii"n I('r apP"intn1l'llt of auditors was laken hy Ihe I'arishad :Iner :. " ,1,,"Ii1s "f Ih," 

, I .. ,,· ,'f Ihe aceounling year and further 3 months were wkell ill app"illlll"'"1 "I .lIhlilllrs: 

I ii I C. months were taken by the Parishad in compilation of th,·ir ;" 1'1'"111'; I iii I I:! 

lII"nths were lllkell by the Parishad in linalisation oil-their Annual Ikl'",1 .11,,1 11\ I  '  , 

IIIIIlllhs were taken in translation and printing of the documents. 

-&1-



The Committee take a seriolls view of the fact thaI thl' 1\111111.11 IkJl.III .. illlli 

\1I.till·" Accounts Ilf the I'arish'ld arc being I'lid on the Tahle with iIlOI.tIIl ... , .ld.l\ I II .. 

( Ollllllillce lIull' Ihal illier close of the accounting year 1<)<)5-96. III\" 1'.11, .1 .... 1.,,,.1. 111111,' 

111.111 1·lmullths ill appllilllmcnl of auditors :lI\d compilalioll of Iheir :lC"","I ..•.. ,,'ain,,1 I 

1I11,"ll1s rl'cIIllIlIll:llded hy Ihe Committee. The Comlllillee also nllte Ihal III,' .,u·ullllls uf 

II,,· !'arishad im: heing imdiled by Ihe Churh:rcd accountants who om' i'!'I"'lIIlnl hy Iho: 

!'.lIlsllad. Thercllll·O:. Iho:n: should be no delay at Ihe stuge of appoillllll' III .. I .1I1.hlll"". 

I h.· c '1Ill1miUee recommend tllilt hereafter the annll<ll <leC,llInts ~  till" 1'.," .1 •.•• 1 .1.",,101 10.· 

l'Olllpilcd and madc available to auditors fm' auditing within:; mOlllhs III II •• ,I ... ,' "I Ih.· 

il.Toullting ),C<lr. 

Thc Cllmmillo:e arc distressed to lIote that the I\nllllill Report \\111' I. \\.". "''1"1'"'' 

1" I ... · lin:llised \\ilhin II I11l1nths of the close of the aeellllllling )'l'm \\;1'. 1111.,11· .• '" III I I 

II 10111 hs. Thl' (\lIllmill.:e l~eI that the l'arishad did not pay due .. lIl·III1"" .11.01 1I111'0lliUIl'l' 

h. Ih.· limllisation "f tlw documents and their placing hellll'c Parlimnellt I h, 1\ 1I111,ln "I 

11""1<"1 Resource Ik\'ClopmcJ1\ (Department of Educution) also allo'\",1 Ih,' 1'.,"'.lIa.1 to 

t,I\..'· Iheir own time ill linalising the documcnts. The Committee Icd thai h ... III" 1\ li i'.lr~ 

10.·.·11 lIIonitoring Ihe progress of linalisatioll of docllmo:nts of Ihe Pall .10.,,1 , II,. Ii,.·". 

IIll1dl ofthc delay could have been avoidcd. 

In view of the del<ly which took place at diflcrcnt litilgeS .. r th.· '''"'1'1,1,,," .. I Ih,' 

an·"unts. the Committce strongly recommend that h~' I'm'ish"d shll"l.I ,·h .• I~ .. "I il lilll" 

hound schedull' in C(l)lslIhalion with Ihe Ministry Ii,lr Clllllpktillll OIL ,· ... ·h ·.Iill·'· "I 

1'11I;i1islililln of tho: doculllcnts. The schedule so dnl\\n up shuuld I ...... 11"·,,,.1 III illl<1 

"""l' so:ninr omcers hOlh in the Ministry and the I'raishlld should h,' 111.,.1, Il"'I',,"sihlc 

I" OI,,'rscc Iho: pro!!ro:ss madc at clIch slage of linalisnlion or dOClIlllcnl·. ;11101 ,'II',III'l' Ihal 

II,,· Inluir"d dOCUllIo:nlS are placed beforc I':.lfliament i~li  I) Illonths "I II ... ,lOIs,' 01 Ihe 

.1'·'·llllilling year in rUllII'c. 

. ...... 



CHAI'TER -IiL 

J)ELA \' IN LA YING ANNUAL REPORT AND AUDITEI) AC(,OUNTS OF 

NATIONAL INSTITUTE OF l'NANI MEDICINE, BAN(;AI.OIU: 
FOI{ THE YEAR 1995-96. 

The Annual Report and Audited Accounts of National Institutc of llnani 

Medicine!. Bangalore for the ycar 1995-96 were laid together with "i{e\'ie\\" and "I)day 

Statcmcnt" on the Tahle of Lok Sabhu on 9,6,1998, In terms of the rl'col11l1ll'lldatioll of 

the COlllllliltee on Pupers Laid on the Tahk contained in pam 3.5 or thl'il' First Report 

(Fi lih I.ok Suhha). the Annual Report and Audited Accounts of the Institute lill' the suid 

year should hu\'e been laid on the Table of the House by 31 December. 1996. i.e .. within 

<) months of the close of the uccounting yeur. Thus. the dduy in laying the Annuul 

RepOl't and Audited Accounts cumc to about 17 months. 

2, In the Delay Statement laid alongwith the documents. the l'eUSOIlS Ii II' del"y hU\'e 
been expluined as under:-

"As per Rulc 32 of the MCll10mndum of Association of Rules. Regui:llions and 
Bye-laws of the Institute. the Annll<11 Report of the Institutc togcther with audited 
statement of accounts is to bc laid down on the Tabk of Parliamcllt \\'lthin ninc 
months of the close of the financial year. In view of the linancial eonst .... illls 

funds wen: not provided to the Institute! regularly till 1994-95. as a result or 
which the Institute could not become functionul. This fact wm; included in the 

annmai reports of the Ministry of Ilcahh & Family Welfare every yClir. With the: 

setting up of a scparate Department of ISM&II in March, 1995, an amount 01 
Rs.I.OO el'llre was r!!leased to the Institute for construction lIetivit)', Since only 

construction activity has bccn initiated in thc Institute. a proposal was taken ur-
tt)r seeking exemption lor taying the Anllual Report of the Illstitute \111 the Tabh: 
of both I-louses of Parliament till sllch time the Institutc becoll\e operational 
Ilowever. ancr consultation with the Ministry ( ~ Financc. it has hecn decided t(' 
lay the Annual Report of the Institute Ihlln 1995-96 oll\v"rds regularly 
Accordingly. the Annual Report lor the year ~l  is being laid (In the Tabk 
of both I-louses of Parliament.  Action has already been  initiated till' tinalisinl: 
Annual Report lor the year 1996-97 also." 

I~



~. The Ministry of Health & Family Welfare (Department of ISM & II) wi 
i1skcd to rUl"I1ish inrormution on somc morc points have furnished the same on 
as under:-

POINTS 

I. The dmes \\ hen: 

\I) the National Institute of Unani 28.06.1996 
Medicine. Bmlgalore upproaehed the 
uudit Huthol'ity for uppointl11ent of 
\luditors for auditing their accounts 
for the year 1995-96 and whcn were 
they appointed; 

h) the accounts of National Institute of June. 1996 
lJnani Medicine. Blingalorc were 
compiled Hnd were ready for being 
handed over to the \luditors; 

C) the ilCCOllllts were actually handed .June. 1996 
mw to the Auditors: 

REPI.IES 

d) thl.: \luditing or accounts commenced 8/96 to 9/96 - two months 
hy the Auditors and the time taken in 
it: 

(,.) the Annual Report was finalised; 10.10.96 

I') the Annual Report and Audited 8.11.96 
Accounts were got approvcd frol11 
the AGM/Oeneral Aody/Executive/ 
Finance Committec of the National 
Institute of Unani Medicine. 
Hangnillre. 

g) The Annuul Report and Audited 25.6.1997 to 1.7.1997 (English) 
Accounts were taken up for 25.6.199710 1.8.1997 (Hindi) 
trunslatioll and printing and the time 
taken in it: 

t 
h) The linalised Annuul Rcport and 1.7.1997 (English) 

Audited Accounts in both Ilindi and 1.8.1997 (Ilinui) 
English versions were sent to the 
Minist 

-11.(-
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.il 

1..1 

II. 

Thc dday statcmcnt and review were 
prc(lared by the Ministry 

The Annual Re(lort and Audited 
Statements of accounts alongwilh 
Review and delay statement were got 
.llIthelllicUied frum the Ministry: and 

The Anmml Repurt and audill.'C.l 
,leeoUllls of Nmiunal Institute of 
Ilmmi Medicine, Bangalorc for the 
1;lst three ycars, i,c" 1 ~  1993-
1)4 mul 1994-1)5 were laid in 

I'molimnenl. 

The lalesl posillon regarding the 

finulisalion of the Annual Report(s) 
;md Audited Accounts lor the 
subsequent years i.e, 1996-97 and 
1997-98, When these arc expected tu 
hc laid on the Tuble of Lok Sabha? 

As has hcen stilted in Ih., 11.,101\ Slal~OIll~OIlI I' 

laid on the Tablc uf h"lh Ih.' II II~'O~ "I' 
I'arliament while hl ill~ Ih,' alllillal rcpurl 
of National Institutc uf 1'11;1111 f\-I.:dicinc I 
(NIUM)o Bangalorc Ihr 'hI.' ~., ' 11)95-% I 
in vicw Ilf Ihe financial ~' \l'ai ' , Ilmds 
were not provided tn Ihc Inslilllic regularly I 
till 1994-95 as a result nf ",hidl Ihc 
Institute clluld nOI hc\:unll" lilll~'li,, l. This I 
lact was included in Ihc Annual Ih'purls uf I 
the Minislry of J-Ieulth & F 1I1111~ Wellhr\: 
every yellr and no sep.mlle ;1111 I 1I1I I rcp"rl 
was laid Oil the Ta!>l.: .. I' 1'"I'Imm"11I li'r 
NIUM, With the seltin!! lip "I'll sCpill'Uh: 
Department of ISM & II ill f\lardl, 11)1):'i, 
an amount of 1{s,I,On crill,\, \\a~o n'J.-asc.1 III 
the Inslilllte lor CIIIIS'",,'lhlll al.'lidt), 
Though the annual rCJlUl" \\a'o 1,0,'.oiw,1 in 
the Ministry in July/Augllsl 1"'"1'1, ~illl.'l.' Ihe 
Institule is not yet Ilpl.'l'ali,,"al 011111 unly 
construclion activity had h,Olon lIIiliall.'d, a 
pro(losal \,",IS takcn lip 1,,1' ~.ocl..ill  

exem(ltiun Illr laying thc Annllal I{Cllllrl 111'1 
the Institutc on the Tablc "I' h"lh I h,uscs "I' 
I'arliamento till such tillll" Ihl.' Inslillll.,! 
becomcs llperatiomtl, 1I11\\\'wr, .. ncr I 
eonsult .. tion with thc Minislry uf Fimllleeo 
it was decided to lay Ihc Annllal Rl.'lltlrl III' 
the Institute from I hI.' ) 1.'.... 191)5.1)(, 

onwards regularly, This is IIII' lirsl Annllal 
Report of the InslitUle Willdl ha' hl.'l'lI laid 
on the Tuble of I'url i,II11l'II1 

Hindi and English \' I'Sillll~ III :\lIl1lml 

Reporl and Audited I.'IIIIIII~ III' Nil 1M, 
Bangalore lor Ihe yeur 1")1)11-'''' is SI.'II' hI 
Ministry vide leiter nil, W A( '( 'I'IX·I)I) limed 

10,7,98, Audit of \ ' III11I1~ 1"1' Ihl.' \eill' 1 
1997-98 by the Chartcrcd I\el.'lI1II1Iallls and 
Annual Repurt lor the yem' 11)117_I)X m'C 

preparcd .md kepI reud) , Illl'sc will hc I 
plill:ed Fdllre the next (illWl'llillg Blidy I 
meeting which is likely tn hI' hdd in Ihl.' 
month of September III' (kllll,.-I', III')X'j 
Annual Re rt tor Ihe~ c ' 1I I 1 ~ .will 
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he sent to the Ministl') 1111 I'lallllf', h.-l"I'" 
tht: Purliumcnt in th,' 111011111 "I NIII "lllh,'I', 
1998, 

III. The l'emedi'll measures taken or To ensure timcly lu)'illl' "I II ... /\111111011 
proposed lU he taken buth in the Report alld Audited St:lI,'III,'1I1 "I ,\,','lIlIlIls 
Ministry und the National Institute on the Tahle uf l'al'lialll"111 \I ilhill Ih,' 
of LJnani Medicint:, Bangalorc to prescrihed time from IIII' ..t""" of Ihe 
ensure timely laying orlhe Annual accounting year, in rUllll,', 1111', lias h,','11 
Report und Audited Accounts included in the eulelld;1I ;1<'1111111" or Ih,' 
within the prescribed period of Institute und will he m""II1I1,'d 'I' larl~ ill 
nine months from the close of the this Depill'tment. 
uecounting year. in future, 

I. The mailer was considered by the Committee al Iheirsittinglwld.'11 111'\ '111111, 

"', The Committee note thllt the Annual Report and Audited AC,'IIII1I1', "I Nalillllal 

11I~lillile of lillani Medicine. Bungalorc for the yenr 1995-96 was the fliSI 1<,'1'"1'1 of Ihe 

11I~lillile \\hich WliS l'lid on the Table of the lIouse on 9,6,1998 i.e. un"1 a .1,'1011 01 aholll 

17 months. 

The Committee sec that the Annuul Report alld Audiled A,','OIIiII', or Ih~' 

Institute were got approvt:d from the General Body of the Instilut,' OIl ih 1II1,.'IIII~  hl'ld 

Oil ILl 1.1996. Bill the Commillee arc IInhappy to note Ihat alkl' appl'""d "I' Ih,' 

do,uments fwm Ihc (ienerul Body. the Institute took more Ihun 7 \1,111011111', III lal,ill!' lip 

III,' Iranslation work of the documents und further more than one m01l11l III II, pl'lllllll~  

Ilw ('ommillee fUl'lher note that aller receipt of thesc doeumcnts h011l III l'Il~'li h alld 

Ilimii version on 1.7.1997 & 1.8,97 respectively in the Ministry. the S<lIIIl' 11l'1" laid ulkl' 

III mllnths b)' Ihe Ministry. 

7. The Commillee regret to observe Ihut neither the Ministry nor III<' 111',111111,' hale 

nwdc scrious efl'orls 10 finalise the documents and laY,lhcm on thc Ta(lk III Ih,' Iiollsl'. 

II is evident that the things have been ullowed to take thcir own Ii nil'. 
L 

X. The Commillee notc that the Ministry of Ileulth und Fa il~ IA\'I I 011',' did 11111 

illdit:ale the reilsons lilr (i) 7 \12 months taken by the Institute. (IlkI' aI'I'IIII'OII ,,1'111,' 



dOl'uments from the (ieneml Body of the Institute lind (ii) 10 1ll01llh', 1011.,'11 h~ Ih,' 

I\lillistry in Illying of these documents aftcr receipt or the same li'om II ... 111'.111111,'. I h,' 

1\ lilli~ r  also did not illdieute the uetion t,lken to overcome the rel'UI'l'l'II,',' "I ',lid I dl'l I~  

ill IUlure. The ('ommillee desire thut .... ·henever the Annulli Reporls alld \ 1\1 illI d "",'011111."; 

;11,' laid 011 the Tuble of the IloLlse with delay. the Ministry must imlll'all' III Ihl' dl'lay 

,1;lIl'lIIl'nt the I'eusons IiiI' sLlch dcluys. 

'I. I'he COllllllillee ,llso Ilote thut the Anllual Reports und Audil,',j . \, ' IIIII~. oi' Ihe 

.. lIhs,'quelll years i.e. I 99()·97 & 1997·98 hu\'e been 1,Iid on the '(',lllk "" 'X ! I'I'IX alld 

X. 1.1')99 i,e, ufter u dday of about 7 months and 2 mOllths resl"'I·III,·" II ... ",\' 

documents lor the year 1998-99 which were due to be laid on the Tahk "I II" 11""",, h, 

~ 1.1 ~,1  helVC been luid on 13.12.2000 i.e. after u deluy or ah"l1l I I I. 1I111111hs 

I !."Il"·er, these doculllellts for the year 199-2000 which wel'l' dill' 1,,1 la'lll/! h\' 

~ I .12.2000 han! not so IiiI' been laid. 

10. The Committee therefore. reiterate. their earlier recomlll,'IIII,III"" Ihal Ihl' 

1\ lillislr), of llealth & Family Wellare should in consultution with tlw 111',111111,' shollld 

pl'l'pal'e 1I time b(IUlld schedule to complete all the lill'lllulities :11 ';11 i,,"', ',Ia, ,'~ \'il 

appoilliment or auditors well in advance or Ihe close (II' the ace(l ll\ill~' ,,'.II '''llIl'ilalillll 

or accounts & giving them to the auditors I'or auditing withill 3 mOlllhs "I II,,' I 111'.1' or Ih,' 

lll'l'llllnting year. auditing of accounts. armnging the Anlllllli (ielwl':II 1\ 1,','1111" oi' II,,' 

In:-otitute. translation. printing and sending them to the Minisll') Ii'l 1;1\ III,' I hI' 

('ommillee ulso recommend that the Ministry should take the stl'PS Ihal aih'I I\'n'ipl 01 

Ihl' docLlments the sam,' arc laid on the Tahle of the Ilmls,' lit the ,'nrlil'sl II ... I 'Ollllilill"l' 

(ksil'l' that the time hound progruml1le so prepured must he adlll'l'nl I" ""III h~ Ih,' 

I\lini:-otry & the Institute. so thut the Anl1lml Reports ,md Audited A,WIIII" .11,' lillalisl'd 

a .. pel' time bound schedule lind luid on the Table of h~ I louse well" ithill 'I 1111111ths OIl 

Ih,' elOIse or th.: lIee(lulllillg yenr of the Instilute every ~'ellr in ruture. 
L 
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CHAPTER--1'L 

DELAY IN LAYINe; ANNUAL REPORT ANI> "lIDITED 
ACCOUNTS OF MADRAS SCHOOl. OF 

[CONOMICS,MAURAS FOR TilE YEAR 199:'-% 

The Annuttl Report and Audited Accounts of Madras School of h':oIlOlllics. Madras 

together with Delay Statemellt fix the year 1995-96 were laid on the Tuhk or thl' I louse on 

24.11.1 c)97. In terms of the recommendation of the Commillec on Papers I.aid 011 Ihe Table 

contained in para 3.5 of their First Report (Fitlh Lok Sabha). the Annual R\.'porl a III I Audiled 

Accounts of the Madras School of Economics lor the said year should ImV\.' heell laid on the 

rtlhk of the Iiolise by 31 Decemher. 1996. i.c.. within <) months of the close of the 

accUlmting year. Thus. the pcriod of delay in laying the Anmml Reporl and Audited 

Accounts came \0 about 11 months . 

., In tht: delay statemcnt laid along with the docllments. the reasons lor delay htlve been 
cxplaint:d as under:-

The basic rcason lor the delay in laying of the Annual Report! Audited Statement 01 
Accounts lor the Madras School of Economics for the year 1995-% i ... Ihe non-
availability of these documents in the bilingual form. The pn.:puratioll of these: 
documents in the bilingual form took considerable time. ConsequclIl upon the 
availability 01" these documents now. these arc being laid on th\.' Tahk' or bOlh 
I louses of Pari iamenl. 

3. The Ministry of Finance (Department of Economics Amlirs). who \\I.·f\.' Hskl!d te 
furnish int(mnHtion on some points. have furnished the Illllowing inli.lI"Inalitlll SHm!! 01 

I ~. 1.199H:-=. _____ .......:...P(..;...)..;.;.IN_·.;..:rs..;...· ______ -t-_____ ..;.;.R..;.;.I..;.;.-:P...:;L;:.:.I:;:.E . ..;...S __ 

I. Plcase state the dates when: 

a) the Madras School of Economics. 
Madras approached the audit authority 
Illr appointment of auditors Ii.lr auditing 
their accounts lor the year 1995-96 and 

24.4.1996 

.. 

.. , 



\\ hl:n were they appointed: 

h) thl: uccounts of Madras School of 25.4.1996 
Economics. Madras were compiled and 
were re!ady for being handed over to 
auditors; 

c) the m:counts were actulllly handed owr 17.5.1996 
to the lIuditors: 

d) the muJiting of accounts commenced by 17.5.1996 
the uuditors and the time taken in it: 

e) the Annulli Report was finalised: 3.7.1996 

I) h~' Annuul Report and Audited Accounts Board 0 f (invernors -27.7.19% 
\\I:rl' got approved from the A.G.M.I 
(;I:nenll Body/Executi vel Finance Governing Body -27.7.11)1)(, 
Committee of the Madras School of 
Eeonomis. Madras 

g) the Annual Report lind Audited Accounts February. 1997 
were tuken up for translation and printing Received 17.3.1997/4.4.11)1)7 
lind the time taken in it: 

h) the linalised Anlllmi Report and Auditcd 10.4.1997 
AeeUllilts in both Ilincli and English 
versions \H!rC scnt to the Ministry for 
heing laid in Parliament. 

i) the IkillY Stntcment was prepared by thc 2UU997 
!'vlil1islI,),: 

j) the Annual Report and Audited Accounts Annual Report on 21.1<.11)1)"/ 

along with Delay St.ltement were got 
authenticated from the Minister: and Delay Statement on 22.X.II)I)7 

k) the Annual Report and Audited Institute eame under prcview or these 
Aeeuunts of Madras School of instructions only on receipt or gralil-ill-aic.l 
Economics. Madras lor the! last three lirst time in 1995-96. 
years i.e. 1992-93. 1993-94 and 1994-95 
were luid in Parliament. 

-''1-



II. 

III. 

Pkase explain why the Review was 
not laid ulongwith I\nnual ({eport, 
;\uditeu I\ceounts und Dcluy 
Statement. 

Thc lutest position regurding 
linulisalion of the Annual Report (s) 
and audited accounts for the 
subst:l)uent year 191}6-97. When these 
arc expected to be laid on Ihe Table 
of the Lok Sahhu.? 

IV. The remediul meusures taken or 
proposed 10 he luken hOlh in the 
Ministry and the Madrus School of 
Lelllwmics, Mudms to ensure timely 
laying of the I\nl1lml Report and 
I\udited I\ccounts within the 
prescribed period of nine months 
li'olll the close of the accounting 
year(s) in future. 

Report was suhmitted duly 
perused/considered hy the 1:1\( !-i1l.)/( 'hief 
Eco. I\dviser/Finance Seer~'I II  alld the 
Ilon'hle Finance Minister ul"Il)!" It II 
subsidiary account as on:; I. \.1 '1'17 "llile 
Institute in l'I!speet of the g .... lIt-ill·ilid. 

I\lready received in the I parllll~'1I1 and the 
same will he submitted durin!! l'lIsllinl! 
Parliament Session. 

The Institute has assured 10 furllish tile 
Reports well hefore the 31 ,I I kc I.' 111 her euch 
yeur. 

4. Minislry of Finance (Department of Economic I\ffairs), who er~' r~' e ed 1m 
21 A.l)X untl 31.X.9X 10 furnish further infill'll1ation on some more points. arisill!! out uf the 
replies giwn by them earlier, furnished the following on 9.6.1998 nnd 6.11.9X I'l'speetivcly:-

POINTS 

a) I'k'ase sltlte the specilie dutes when the 
Sl'Ilool approached the Audit Authorities 
ilild "hen the uuditors were appointed for 
allditing the accounts of the School. 

h) l'kase indicate the specific dutes when 
the auditing of accounts commenced and 
\\ hen it \\[IS eomrkted. 

REPLIES 

The Gcneml Body of' till' 1\1SI: is the 
competent authority to appoillt till' allditors. 
The matter was placed hl'li'll' ll~' /\IlIlUllI 
General Body of MSE at its 1I1,'l't ill~' held on 
July 31, 1 l ~. The I\OM hy its r,'solution ot 
the same dale <lppointcd till' .\uditOl' IllI' 
auditing l ~ accounts I(lr till' ~'ar 1'1'15-96. 

The auditing of the 1995-% :Iccounls was 
comlm:nced on 17.5.1996 anl.'r the accounts 
were finalised and was n'"lpided on 
3.7.1996. The I\ecounts \\ ~'r~' approved h~ 

.. 
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I. , 1'1, .1 ... · indicilIl' Iho: ~p.. cilic dates when 
,I.. 11;lIIslalillll wI'rk \Viis taken up and 
\\ ""11 I( was completed; when Ihe work 
1"1 prllll ing was hamlell over to the 
1'111111."1" and whcn tiK' printcd copies were 
11', ,'1\ ~'d from h~' printl·r. 

II I 1'1,',1'.,' slate the reasons Illr not enclosing 
Ii .. ('o\::/\(i Audil ('erlilicate alongwith 
III,' :\lIdited Accollnts: and 

I" 1'(,-.1:'>,' slale how the General Rody of the 
1\ I. .. Ii as School of I:conomics is 
'"lIlpdl'lltto appoint the auditors instead 
III ( .&:\( i 

the AGM in its meeting hdd 1111 'I I 1""(, 

The Annual Repurt and '\11.111,'.1 \n·Ollllts. 
for 1995·96 were givcn lill 11111,11 1I.lIlslalion 
on 10.2,1997 and Ihe lrall:-.lallllil \\ ""k was. 
completed on 14.3.1997. 11"," Ih,' IImUtT 
consisting ur 4U pages \Va:. 11" ... 1 III Ililldi 
nnd 100 xerox copies \w ... · lOll" II dllring Ih .... 
period 15.3.1997 to 9.-1.1"'1/ II .. , lIindi 
version WilS not printed IlIti \, I" \\'.1 ""pil's 
of the AnnulIl Report mill \111111,.1 \\ ,'\I\llIts 
Illr 1995-96 in lIindi IWI • .1'1',111 hnl ". 
Government of India allllW \\ 1111 IlIti 1'1 illl"lt 
copies in English with 11111 1,11"1 .bl,·d 
10.4.1997. 

MSE is an aulonomous I ~IIIIIII 1I .. SIII'I,'I\' 
registered under Ihe Tall II I N;I.l1I .... "'·1,·111·:-, 
Registnllion Act. 1975 alllllll"I"1 ''''1111111 Ie. 
of the above ACI. the (i':II.'I.11 11,,,11 or IIK-
Society has to appoint Alldlll .... ,\lIalilil'll 
according to the preserilwli 111(,-" ami thl-
Accounts of the Institutc as all.lll ... 1 hy thesl-
Auditors arc approved 0)' Ih,' I HIII'ral I\lIdy. 
The total m:counts of thl' 111· ... 1111,· aI',' Ilol 

~icc  to audit oy C&I\( i. 1\ III" "' "1 as pIT 
the sanction liJr rdeas,· III 1'1 ;1111 .. tlll-

Accounts or the MSE ~h(lll I ... "1"'11 II' I~' l 

check by the Complroll"1 ,11111 \lIdilllr 
General of India (1\ his disl',,·I .. tI. 

The Institule have further slal,'d Ihal ('c\:; ,\( j, 
Audit only part of the (lCl:OIl11h \\ h .. h Idall's 
to the expenditure or ('l'lIl rOIl I "'\\'llIIlIl'nL 
,lIld an autonomous hody Ii",' 1\ 1 .... 1 ,'.11111111 hy 
itself ask Ii)!' audit hy C&,\( i I h,' praclil'l-
has been for C&I\O I~ III alldil I 11l-
expenditure of Central (illl "IIIIlII'nl ;Il 
intervals antl"\vhen Ihey (<.',,\: /\( " 1'111111:, they 
complete ~l  audit of ),e(ll". \\ h .. h !,,'lIIaillS 
unaudited ~ ld the C&A( i "lIhlllll'. i ... I'l'pllrt 

.. 
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The matter was considered by the Committee at their sitting held on I () MlIY. 2000. 

The Committee nOle Ihal thc Anlllllll Report and Audited Accounts of Madrus School 

of I·:conomics. Chennai for Ihe year 1995-96 whieh was Ihe !irsl yeur of theil' laying. alier 

receipt of grunt-in-nid Ihull the Celllmi Government. were laid on the '('"ble of Lok Sabhn on 

24.11.1997 i.e. "lier a dcluy of II months after close of the respective nccounting yenr. 

The COlllmittee note with displeasure that after approval of the documents on 

27.7.1996 by the Board of Governors of the School. the trunslation work was taken up by the 

School uner (Ihout 6 II: months i.e. on 10 February. 1997. The ('ommilh:e do nol 

understand the unduly long lime laken by the School in taking up Ihe translation work. 

Moreover. Ihe Committee arc also pained l() note thai Ihe School lOok 34 dnys. i.e. li'OIl1 

10.2.1997 to 14.3.1997 in tmnslating of just 40 pages of llindi version of the Report. Not 

lInly this the School took 25 days in getting 

of the Report which consists of 40 pages. 

100 copies of the llindi version eyclosty1cd 

The COllllllittee also note that the copies of" the Annual Report and Audited Accounts 

\\ere sent to the Ministry of Finance (Department of Economics Aflilirs) hy the School on 

I OA.1997 Illr being laid on the Tuble of the 1·louse. But the Ministry took nhout 4 ~ months 

in prep"ring the ·Delay Slatement' and further nbout 3 months in I"ying these documents on 

the Tahh: of the I louse. The Committee arc unhappy to note thllt Illost of this dclllY has 

heen clIused in the Ministry. The Committee thus fcel that had the Ministry initi.llcd an 

expeditious action. much of the delay could have been a\'oided. The Commillee hope that 

hereillier the Ministry will be more cautious :lIld take all the necessary steps expeditiously to 

lay the dm:ulllellts 011 the Table of the I louse aner the samc arc received ill Ihc Milli:;try. 

The Committee further note that the Ministry of J'immce Imve not laid ·'Review'· 

together with Annual Report. Audited Accounts and l c1~  Statement lor tIll: yea .. 1995-96 or 

M"d .... s School of Economics. The Committee would like to bring to the notice of the 

Minist .. y of Finance. the recommendation of the Committee nlildc in paru 3.6 or their Second 
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I~I'I 'II ISi'ilh LuI. Sahha) which is reproduced hereunder for mcticulous l·.III1I1II.lIll·l· hy Ihl' 

1\ 11111'.11 \ "I' I;inanee in futurc :-

.. I'Ile Committee ure of the view that laying of 'Review' ahlll~' 1\ III. II... \l1l1l1al 

Ikport of the orgunisations need not he confincd (lnly to COlllp:IIII .... III.IIIII .... :lll·d 

IInder thc Companies Act. 1956. Even in the casc of 011111111111111111, h dil'~. 

(io",ernment should examine the reports submitled hy such hlld .. ", .11111 1''''P:lIl' a 

. Review' giving salient points of achievements. total expelldiltll,· 1111 11111',1 h.I Ihl' 

( iovel'lllllcnt on till' hody. how far the autonolllous hody has al'l,il'\ ".1 Ih,-"hl,·,'IS IiII' 

\\ hich it \\iilS sci up ilnd Ivhut arc salient features lIl' its I'uture PI'III'I.IIIIIIII· \\ h"n' Ihl' 
I\qmrt or the Audit I{eport mentioned any serious irregularity Ill' aliI "Ih'-I 111.llIn "I' 

illlportaIK".: "hich needed corrcctive action or further enquiry. il \\,1'. '-'1,,·.1,'.1 Ihal 

(illl'el'llllleni Illude (I menlion in Ihe Review or Ihe nction hl'llll' 1.11"'11 III Ihal 

direction. II\lwel·er. where information on all Ihe aforesaid 111:111,'1'. I', ,d"I',llll 

al'ailahlc in the Report and Governmcnt have nothing tll add thl'l\'lII (,,'Il'lllIIll'lIl 

-;hould. in aecordtl!lCl' with the recommcndation nmdc by thc ('01111111111',' III P:II:1 ·1.1 X 

"I' their Second Report (Fifth Lok Saoha). lay lin the Table allllll' \\ 1111 Il'plll'l. a 

statenll'nt saying that they are in agrecment with thc report and hl'llI " II" I~I'\ il'''' is 
hl'ing Iilid", 

In view of the reasol1s n:spol1sible for delay as expltlined h~ III.· \11111.11\_ III,' 

('lllllllliltee stress the need lor preparing a timc bound SdK'duh: hy IIIl' 1\1. .. 11,1. '·;,1 .. ",1 "I 

l'l'Olllllllics in consultation with the Ministry or Finance for each (jnl! e\\,ll :.1011" 111,111 110111 

Ihl' r"llIpilation or accoullls tll the laying or these docullIents on thl' 'I illol,' ,oj II .. 11""Sl·. 

I hl'I" '.hllllid he propel' coordin(ltion and intenlction hctween the i i r~ illld 1111 ',hlllli 1,,1' 

;ldll"lallce to the lime hound schedule so laid, The progress of the dOl'IIIII1·IIi'. ·.IIIIlIld III' 

aS~\'~ I'd al ever)' slagl' to know whethcr the time hound schedule is being allll""'d hI Sll Ihal 

Ihl' . \lInllal Report and Audited Accollnts could be laid within stipulatl'd 1"'111101 or II i Ill' 

1I111111hs liner close or the accounting year in future . 
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CHAPTF.W--Y-

ncb,), ill hl ill~ Annmll n,eport ;IIId Audited Accounts of ('l'ntn' fll\' 
I'olic~' Rcscllrch, Ncw I>clhi for the ~'c 'r 1995-9(,. 

The Annual Report and Audited Accounts of Centre lor Policy l{cscarch.Ncw 

Delhi IiII' the year 1995-96 were laid together with 'Oelay Statement' on the lahk "I' the 

Iluuse Oil 24.11.1997. In terms of the recommendation of the Committee lin Papers I.aid 

on the Table contained in para 3.5 of their First Report (Filih I.ok Sahha). tlw Anllual 

Report and Audited Accounts of the Centre for Policy Research lor the said year should 

h;lvc heen luid on the Table of the House by 31 December. 1996 i.e. within 9 mllnths of 

the elllse or the accounting year. Thus. the delay in laying the dllCUlllelllS C;lllll: til ahout 
I I lllunths. 

, 
In the delay statement laid along with the Annuul Report and Audited t\l'Cllllllts 

th\.' reasons Ii.ll' del"y have neen explained as under:-

"'The basic I'e"son tor the delay in laying of Annual Report/Audited Slak'llIent 
of Accounts for the Centre for Policy Research Ii.,r the year 1995-96 is 11ll' l1on-
availahility of these documents in the bilingual form. The prepamtilln "I' tlK'se 
documcnts in the bilingual limn took considerable time. Consequent uplln lhe 
availability of these documents now, these arc being laid on the Tahk' Ill' h"th 
the I louses of Parlinmel1l:' 

.>. The Ministry of Fin"nce (Depnrtment of Economic Affairs). \\ hkh \\\.'r\.' 

n:qm:sh:d nil 24.12.1997 to furnish inli.lrmntion on some 11l~lre points. h'lvc rurnished the 

lilllll\\ ing inl<mmltilln on 15.1.1998:-

J>. , 



POINTS 

I. The dutes wh<:n: 

(I) the ('entre fbr Policy Research. New 
I>.:ihi "rrl'Oaehcd the audit authority 
IiII' appointlllent of auditors f()r auditing 
their uccounts for the year 1995-96 and 
\\ hen were they appointed: 

h) tht' accounts orCentre ror Policy 
Resemch were compiled and were 
n:ady lilr heing handed over to 
auditors: 

c) the ueeounts were actuully h'lI1ded over 
til the uuditors: 

d) the auditing of accounts commenced by 
the auditors and the timc tClkcn in it: 

e) the Annual Report was linaliscd: 

J) till' Annual Report and Audited 
Accounts were got approvcd from the 
A( iM/(ieneral Body/Executive/Finance 
Committec (lfC'entrc for Polic), 
Research. New Delhi: 

REPLIES 

lhe CPR's annuul accounts arc audited hy 
II linn ofChl1l'tcl'cd Accountlllll:i uPI'I.into:d 
by the Governing Board of th\.' CPR 
Society. The auditors for the linalH:ial yea!" 
1995-96 wcre "ppointed hy th\.' Board Oil 

23.9.1995. 

30.6.1996 

9.7.1 C)t)6 

9.7.1996 to 19.9.1996 

August. 1996 

Adopted at the 22,"J Anlllmi (ieneral 
Meeting of(,PR Society held on 24.1}.19% 

g) th\.' Annual Repnrt and Audited Annual Report - !l.1.1 c)97 tll 19.-J, I 1)97 
At'counts were taken up for translation 
lIlId printing and the time taken in it: Audited Accounts - 12.3.1997 \(I II)A.II)I): 

h) the Iinalised Annual Report and April. 1997 
Audited Accounts in both llindi and 
English versions were sent to the 
M inistr), for being laid in PClrlimnent: 

i) the I klay Stutelllent was preparcd hy 
the Ministry: 

11.8.1997 ~ 

____________ L...-______________ _ 



.i l lh~ Anllll:ll Rl:flol'l ,lIld Auditl:d 
ACC\lllllts alongwith Delay Statcmcnt 
\wre got authclllicutl:d from the 
r-,·linister: ,lIld 

I "l lh~ Annual Reports and Auditl:d 
I Accounts or Ccntrc for Policy 

R~ ~arch, New Delhi for thc last thrcc 
~ar  i.e. 1992-93. 1993-94 and 1994-
95 vv'cre laid in Parliament. 

II. I'lense explnin wh)' the Review was 
not Inid alongwith Anmml Rcport. 
Auditcd Accounts and Delay 
Statcmcnt. 

III. The 1,ltest l)llsition regarding 
linalisntion of thc I\nnual Report 
and 1\1Illitcd I\ecounts for the 
suoscqucnt ycar 1996-97. Whcn 
thesc (Ire cxpcctcll to be laid on the 
Tublc or i.ok Snoha'? 

IV. The remedial measures taken or 
proposed to be taken both in the 
Ministry ,mll the Centre for Policy 
Rcsearch to I:nsurc timely laying or 
thc Annual RCflort and Audited 
Accounts within till.' prescribed 
period or ninl: months Ii'om the 
close or the accounting year, in 
I'uture. 

Annual ReflOl'I on 21. 7 .1997 :lIId I kl:l) 
Statement on 13.8.1997 

Not Applicable as the Instituh: cume ulllIl:r 
purview of these instructions only on 
rccdpt of gnlllt-in-aid lirsttiml.' in Jl)t)5-96. 

Rl:pol'l was submittl:d duly 
pcrused/considcrcd by thc 1:1\ (I:in. l/( 'hid' 
Eco. Adviscr/Finance Secrl'l .. r~ :llIIllhl' 
Ilon'ble Financc Ministcr; 

Already received in this Ikpill'tllll'lll ilild 
the same will be submitted during thl' 
ensuing Parliament Scssion. 

The Institutc has assllrcd to fUl'l1ish thl' 
Reports well before thc 31 ,I I k'el'luhl'l' \,'m:h 
yl:nr. 

~, The Ministry of Finance (Department of Economic Affairs) Who \\\"I'l' l'l'qucstcd 

on 15.4.199!! to fU\'llish further information on some morc points arisill(.! Ollt III' th\." 

information given by them carlier, furnishcd thc following tnfOl'lnation Ull X,h,I'I'IX:-
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POINTS 

I'k'u:.o: lal~ under whul slulUlory aUlhorilY 
IIIl' (;moo:rning Buard "I' Iho: ('~ lre for 
1'lIlic~ Ro:seurch SllcielY uppuinls Ihe 
l'h'llkr.:d AccOlmlmlls IiII' a ~lili  thc 
UCClIlIllls Ill'<. 'entre Ihr I'uliey Reseurch 
instead Ilf "ppnmching Ih~ ('()Illptrolh:r & 
'\udill'r (ieneral or Indiu or Ihe Director 
(;elleral "I' Audit & ('entral Revenue. 

REPI.Y 

('1'1{ is " suciety I'egistered under 111\.' 
Socielies Registrtltion ACI I HC.II ;lIId is 
guvcmcd oy the mldit ro llir~'lIIel1l~ 

ul'propriale 10 such Socielies, So:clillllS I 
und 2 of Ihe Acl require the liling IIf Ihe 
Memorandum of Associatilln und h~' Rules 
und RegulUliuns or Ihe Society which is 
being regislered, Rule 2() Ii\') "r thl' Rules 
und Regulatiuns of Ihe ('entre li .. o 1'111 icy 
Research slales Ihul "I he \ ll ~ III' Ihe 
Suciety shull be audited by such qllalilk'd 
uudilors as Ihe Board muy 'Ippuint," 01 h~'re 
is no statutory requirement Ilf audit hy Ihl; 
CAG in the e'lse of a n:gish.'red s .. ci 'l~ 0 
CPR has been rcgulmly lI ~ ..  .. Ih" ;audil .. I' 
ullditors appuinll;d by the n .. ard ~i , ,' il" 
establishment ill 1973. Its cham,'ll'" ,I~ ;1 

registcred SucielY und till: rllks and 
pmcedures guverning it lIlI 11111 "hangc 
merely beeil\l5e it has received a ('lIrpus 
(irant of Rs.50 lakhs Ii'om Ihl' (illvcrnlllellt 
uf India, Ministry of Fimmc.:. The 
contribution by the Ministry IIf FilUmce 
limns only .1 smull pari Ill' ('I'J{'s 1"lul 
Corpus Fund, and it docs nllt cnnH'rl ('pI{ 
into a Governmcnl or i ~, illl . l:wlI the 

Ministry of Finance's sallctilln urder 
recognizes Ihat ('1'1{ hus its IIWII alldit 
ummgcmcnls: illlnly a!lks lilr a ~'~'I'lil a c 

from thc audilors of the i ll lll~ oo fhc 
s'lIlction douhtless conluins .1Il ~'lIahii  

provision Ii.ll" a "tesl check hy Ihe 
Comptroller illld AuditUl' (jeneml .. I' Indi .. 
at his discretion", bUI Ihc ('i\(; has nut 
indicated any desire III lldel'la ..~' slIdl .1 

tesl check. 

4. The matter wus considered by Ihe COlllmittee al their silting helliun I II 5,211()(). 



5, The Cumminee nOle Ihm Ihe AnnulIl ({eporl and Audiled Accounls lill' the yeilr 

1995-% uf Ihe Centre lor Policy Reseat·eh. New Delhi wcre laid on the 1'.11,1\-"r I. .. " 
S'lhhu un 14.1 1.1997 i.c. aflcr a delay of about I I months. 

6. The Comminee also nOie Ihm after appnwal of Ihe doculllenls i"mlll the (i .. neral 

Budy ul' the ('elllr\.' !.,r Policy Research on 24.9.1996. the ('elllre I{lilk (, Y: ml>mh, in 

Il' ~l li l11 and printing Ill" the documents, The Comminee ure. eonslmill,'lI I" .. hsCl've 

I h;11 till: d ~Ie ,llleni il'll ilt hi~ st'lge has Ilot been p.litl. The Cmlll1li lice r~ll'Ih r I h )te t Iwt 

,Iner receipt of the wpics nf Ihe Annuul Report lltld Audited Accounts Ihull Ill<.' (·enlre. 

th;: illi~\r  look 'Ibout Illllr monlhs in prcp,u'ing lht: "[)da>' Slillcn1l::nt". 

7. The Cmnmillee however. arc happy to note thai Ihe Alllllml R ... poI[ .... \\I.litcd 

I\ectlunts of Ihe Centre for Ihe year 1997-9& were laid Oil 4.1 2. I 9911 i..:. \\ il hi 11 [h .. 

prcscrihed pcrind of nine l110lllhs aller c1use or the accounting p:ar. Bul the 

dtlctnnenls fc')r Ihe year \998-99 have becil hlid on IO.3.:wno i.e. alie!' a llday .. r "h .. ut ::' 

'/, 1110111 h:.. These documenls ror the year 1999-lOOO which were due Ii)!' lilyi Ill! lin 1 he 

THh Ie hy ~ 1.12,:!OOO. h,IVC nil' so far heen laid. 

9. The ('utllmillee hupe Ihal wilh a VICW 10 eliminate the ddaylO in liltm..,. Ihe 

pl'Il~'edlire 01' nmtlisation or Ihe documents should he planned in slich a WlIY Ihal Ihere is 

1111 h'llllcneck at any slage right from compilation of nCCOl1ll1S to placing h~'  helilfl: 

I 'ml illl11~'I1I, Due allemion at Ihe stage of translation und pri nling 0 r Ihe d\ lelll ~ II t', Sill'" 1\1 

.\I.~II b .. ' paid. The pri nler 0 r Ihc documenls shnuld be gi V!.:1l a delini Ie Ii l11e I'ralll .. · I" I'rilll 

Ihe d(l~ llleill  to "void recurrence uf deJay al Ihis stage, The Committee hop,-, Ihal the 

Minish')' wllccrm:d would also nmke efforls to lay the dlll:lIJllCllts ~ c'II'ly <IS Jlossihle 

.11i .. 'r l eil~1 ofthe same from the Centre to a\'oid delay in I'ltlUre. 

N ... \\ l)dhi 
J):lkd B :\hm:h. 2(1)1 I'RABHAT SA:VIANT RA Y 

ClIAIRMAN 

(:ommittcc on I'upers Luid 011 Ihl' T:lhh: 

-2..8' ~ 
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